.4 = 1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD SENCH
o~ AT HYDERABAD

ORIGI\Au APPLICATION NO. 379/93

Between .=

B.Balasubrahmanyam
«»+ Applicant
And

1, The Divisional Railway Manager {Personnel),
5.C.Rlys, Vijayawada.

2., The Sr.Divisional Personnel Qfficer,

5C Rlys, Vijayawada.

.+, Respondents

Counsel for the Applicant Shri M.V.K.Vishwanadham

-

Counsel for the Respondents Shri N¥.R.Devaraj, S5:G.for Rlys

CORAM:

THE HON'BLE SHRI R.RANGARAJAN: @ MEMBER (A)

THE HON'BLE SHRI B.S5.JAI PARAMISHWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (&) ).
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(order per Hon'ble Shri R.Rangarajan, Member (A} ).

Heard Shri M.V.K.Viswanadham, counsel for the applicant

and Shri N.R.Devaraj, standing counsel for railways.

Gomeed

2. It is stated that the applicant workéﬁé—as %LRﬁvette

from 10-131=1964 to 9~11-1969 and from 10-7-70 to 27-7-1977. [After
' /!WLW./
@ﬁé)screening, he was posted as Bellpiﬂ Boy and/continuing in that

capacity . On 13-7-78 he submitted representation to Respondent

. ‘/‘ - N .
No, 1 for“§;§nsfe7fng him as a Revetter in view of his vast earlier

experience. The applicant submitted that his case was recommended
i

by the Bridge Inspector, S,CRailwayJ Vijayawada as can be seen from

e #a+inn.  Rut it is stated that no
action has been taken.

o

3. This O.h. is-f£iled._for. promotion o (Class~IV to Class-IIY
' 1
inspibemet being eligible to the said post.
. 4
4. A reply has bzen filed. The respondents have stated that

the R&vetter is 3 Class-lll PUSL. . g - e

Group=D after due screening ;ag'cannot claim t%%{uéth; post of
Révetter. in case, he he wanted to:be posted as a Group=-C as a
Révetter, he should have walted for a chance to occur either against
the Departmental quota or against the direct recruitment guota.
Having accepted the group-D post he has to progress as per the
channel, itf~me—m3—wmmnk in the chanhel of promotion for that post.

T
Nowheréain the reply or in the 0.A, it has been stated that channel
. o Y

of promotion for the post of Revetterl?nﬁ no rvle has been nroduced

to show =awse that his case should be considered(iin view of his long

b
experience as a casual rfvetter earlier. 1In any case the applicant
L/

ij?\\_,//’ :g;l»””f— .3,
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- 3 -
is at liberty to asﬁ% for change of category which will enable him
to progress as a réyehter. We have no doubt in our mind if such a
representation for zij3ge of category is received by concerned res-
) N

pondents, the samz shewdd be considered in accordance with the rules.
[

5. In view of what is stated above the 0.A. is disposed of

with no order, sg=to~esEts. However, the applicant is at libengy
[y

to ask for a change of proper category for getting promotion to

the post of Revetter if so advised. If such a representation is

received, the concerned authorities will consider the same in

accordance with the rules. No order as to costs.

oo pro>—"—

B.3.J (R.RANGARAJAN) .
Member (J) Member {(A)

o >4

Dictated in Open Court.

avl/



: 4
Copy toi-
1. The Divisional Railway Manager(Personnel), S.C.Rly,
viiavawada,
2. The Sr. Divisional personnel Officer, S.C.Rly, Vijayawada.
3. One copy to Sri. M.V.K.Vishwanadham, advocate, CAT, Hyd.
4, One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
5. One copy to Library, CAT, Hyd.
6, O(ne spare cCopv.

!

Rem/~
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